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DEMAND FOR WITHDRAWAL OF 
GOVERNMENT RECOGNITION TO THE 

PRESENT INDIAN OLYMPIC ASSOCIATION 
AND HOLDING OF ELECTIONS TO IT 

SHRIMATI JAYANTHI NATARAJAN 
(Tamil Nadu): Mr. Vice-Chairman, I want to 
draw the attention of the Government, 
through you, to a very serious matter about 
the fate of the Indian Olympic Association 
where a fight has been going on. Even during 
V.P. Singh Government Mr. V.C. Shukla illeg-
ally took over the presidentship in a meeting 
where other people were present. I am not 
goint into details because of lack of time.. 
Various court proceedings were initiated. The 
last judgement came on the 3rd January, 
1991. A Full Bench judgement of the Madras 
High Court said that Mr. V.C. Shukla and Mr. 
Adityan should keep away from the IOA. In 
direct violation of the court order, the External 
Affairs Minister of India is still 
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continuing to function as the president of the 
Indian Olympic Association. He has even 
issued a statement to the newspapers that he 
wants to hold elections and that he continues 
to the president of the IOA. It is a clear case 
of contempt of court being committed by the 
Minister of External Affairs. This is not the 
way the Minister of External Affairs should be 
functioning. I would request the Government to 
immediately withdraw the temporary 
recognition given to the IOA in obedience of 
the orders of the Madras High Court and ask 
Mr. Shukla to keep away from the functions 
of the IOA. 

SHRIMATI MARGARET ALVA 
(Karnataka): I associate myself with what Mrs. 
Jayanthi Natarajan has said. It is very 
important to note that the High Court has 
appointed an Administrator to perform the 
duties or functions of the president of the 
IOA—Justice Natarajan has been appointed 
the Administrator—until elections are held. It 
is he who should call for elections and not Mr. 
V.C. Shukla. Mr. Shukla cannot violate the 
directions of the High Court. Does he think he 
is a law unto himself because he is an 
External Affairs Minister? 

SHRI V. NARAYANASAMY (Pon-
dicherry): Being External Affairs Minister he 
cannot take the law into his hands and violate 
the provisions of law. He cannot act as the 
president... 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): The point has 
been made. You only associate yourself. The 
Price Rise Discussion, as you all know, is very 
important. It is an issue which is hanging for 
long. There is no additional point being made 
on IOA-You only associate yourself with Mrs. 
Jayanthi Natarajan. 

SHRI V. NARAYANASAMY: Mr. V.C. 
Shukla had taken 100 persons with him and 
illegally occupied the office. This is not the 
way the External Affairs Minister should 
conduct himself. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): The two 



 

[Prof. Chandresh P. Thakdr] ladies have 
made their point very forcefully. Now I call 
Mr. SuresH Kalmadi. 

SHRI V. NARAYANASAMY: He should 
act as per the directions of the court. That is 
very important. So the Minister should 
immediately step down from that office and if 
he does not do so on his own, the 
Government should ask him to step down. 

SHRI SURESH KALMADI 
(Maharashtra): This dispute has been going on 
for some time and it is a well-known fact that 
there are two groups in the Indian Olympic 
Association and there was a no-confidence 
motion against Mr. Adityan and, of course, the 
matter is in court. And as Mrs. Natarajan has 
mentioned, this matter should be settled once 
and for all. The Government had temporarily 
supported Mr. Shukla on this issue. Now in 
view of the fact that there is a decision of the 
Madras High Court, I think the Government 
should withdraw the support. An 
Administrator, Mr. Natarajan, has been 
appointed, who is being paid a salary of Rs. 
15,000. Now he should come and take over 
the office... 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): You mean to 
say Mrs. Natarajan! 

SHRI SURESH KALMADI: No, No; 
Justice Natarajan. .1 do not know if he is a 
relation of Mrs. Natarajan. What I would 
request is the Judge should come and take 
over the office and immediately call for 
elections of the lawfully constituted Indian 
Olympic Association. That is the only answer 
to this question, (ends) 

SOME HON. MEMBERS: Sir, please 
allow us also... 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR). The Olympic 
Association matter is over. No more 
repetition. It is not a special mention. It is a 
Zero Hour discussion. Now I call Mr. Raj 
Mohan Gandhi. 

THE VICE-CHAIRMAN' (PROF. 
CHANDRESH P. THAKUR): All of you,    
please    sit    down.. (Interruptions) 

of Elections 
...Hanspalji, you have already spoken. 
Nothing more now... (Interruptions^ 
...Please listen... (Interruptions)... No 
thing will go on record...(Interruptions) 
...N6thing will 'go on record...(Interrup 
tions)... AW of you, please sit down...(in- 
terruptions)...Nothing will go on record 
(Interrupions)...Mr. Morarka has heard 
you. You cannot force Mr. Morarka to 
respond immediately... (Interrup- 
tions)...He has heard you a\l...(Interrup-
tions)...None of these things will go on 
record... (Interruptions). ..Yes, Mr. Raj Mohan 
Gandhi...(Interruptions).. 

SOME HON. MEMBERS:* 

THE VJCE'-CriAIRMAN (PROF. 
CHANDRESH P. THAKUR): Yes, Mr. Raj 
Mohan Gandhi. 

SHRI RAJ MOHAN GANDHI (Uttar 
Pradesh): Mr. Vice-Chairman, Sir, today 
perhaps is the last day of this Session, unless 
we meet tomorrow. Before the House 
disperses, I strongly urge upon the 
Government to make a clear-cut commitment 
that they will hold the elections in Assam 
before Bihu which falls in the middle of 
April. Thank you, Sir. 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): Yes, Mr. Ram 

Naresh Yadav. 
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of Govt. recogn,non to the of Elections 
[Prof. Chandresh P. Thakur] ready 11.30. Mr. 

Murli Bhandare.  (Interruptions) 

 
SHRI SYED SIBTEY RAZI (Uttar Pradesh): 

You asked me*... Interruptions) 

THE VICE-CHAIRMAN (PROF. 
CHANDRESH P. THAKUR): None of these 
things will go on record. 

Nothing will go on record. Price rise is an 
important issue. Let us not give the impression that 
the House is not interested in the price rise. It would 
be an unfortunate thing. It has been hanging fire for 
quite some time. It is al-     ready 11.30. 

[The Deputy Chairman in the Chair] 

 
(Interruptions) 

Please sit down. (Interruptions) Just a minute. 
Please sit down, let me find out what happened. 
(Interruptions) The Chairman is discussing the 
matter in the Business Advisory Committee. The 
other House is there. The Government will take a 
decision. We will be discussing it. There is no 
problem. 

THE DEPUTY CHAIRMAN: There are no two 
opinions about what the Member want. But what 
time...(Interruptions) 

 
Not recorded. 

SHRI MURLIDHAR CHANDRA 
KANT BHANDARE: (Maharasfitra): 
Madam Deputy Chairman, I beg to raise a 
discussion... 

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Madam, 'India* Today' .......  
THE DEPUTY CHAIRMAN  :  

  I  I  have called Mr. 
Bhandare. 

SHRI S. JAIPAL REDDY: Madam, the 
Prime Minister was good enough to assure 
in the House that the publication would be 
resumed. Freedom of the press is being 
strangulated. I want the Leader of the 
House to respond. The Prime Minister gave 
an assurance in the House. 

THE DEPUTY CHAIRMAN: Just a 
minute. (Interruptions) He wants to make a 
statement. Just a minute. Mr. Bhandare. 
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SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE: Again this will go on. 

THE DEPUTY CHAIRMAN: No. no. No 
comments no clarification, no discussion on 
it. Yesterday there was a meeting in my 
Chamber and today he wants to make an 
announcement. It was an assurance to the 
House. He is going to abide by it. 

REG. GOVERNMENT'S DECISION TO 
REFER  TO  THE  ISSUE  OF  EXCISE 

REFUND TO THE PUBLIC ACCOUNTS 
COMMITTEE 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): Madam Deputy 
Chairman, I had informed this august House 
yesterday that in the meeting of the Leaders 
of the various groups held in the Chamber of 
the Deputy Chairman yesterday. We had 
unanimously come to the conclusion that an 
enquiry was called for in the matter relating 
to the refund of excise duties. I had also 
informed the House that while there was 
unanimity regarding the need for a probe, 
there was no unanimity about the nature of 
the probe. The issue was left to be decided by 
the Government. The Government have 
carefully considered the matter. We have 
decided to accept the unanimous views of the 
Leaders of the various Groups that a 
comprehensive enquiry relating to all aspects 
of this issue should be made. In deference to 
the wishes and sentiments of the Leaders of 
the Parties in Opposition in this House, we 
have decided to refer the whole question to 
the Public Accounts Committee of Parliament 
for an enquiry. The Congress (I) Party has 
also accepted this decision of the Government 
even though the Party had demanded the con-
stitution of a JPC to enquire into this matter. 

I have discussed the matter with the 
Chairman, Public Accounts Committee. It is 
hoped that the PAC will take up this enquiry 
on an immediate basis and submit its report 
on the first day of the 

Budget Session of Parliament. The PAC will 
be given all co-operation by the Government 
in its task and all papers and documents will 
be made available to them. The PAC will 
also be free to examine any witnesses it 
chooses to examine. Thank you. 

(Interruptions) 

THE DEPUTY CHAIRMAN: No dis-
cussion on it. Nobody is going to mention... 

SHRI S. JAIPAL REDDY (Andhra 
Pradesh): Freedom of the press is being 
strangulated. (Interruptions) I want the 
Leader of the House to respond. The Prime 
Minister gave a solemn assurance on the 
floor of the House that he would take special 
interest to see that the publication of 'India 
Today' is resumed. I would like to know.. 

{Interruptions) 

THE DEPUTY CHAIRMAN: That is 
'India Today' issue, not this. Nobody is 
speaking on this. (Interruptions) You have 
been heard. 

SHRI S. JAIPAL REDDY: The workers 
are beaten away... 

SHRI MURLIDHAR CHANDRA-KANT 
BHANDARE (Maharashtra): Madam, you 
have called me and I am not yielding. 

(Interruptions) 

THE DEPUTY CHAIRMAN: No dis-
cussion now. Hon. Member is not asking 
anything on what the Minister of Finance has 
said. He is referring to another commitment. 
Mr. Jaipal Reddy, the Government has heard 
it and I am sure they will take a decision. But 
now, no discussion. 

SHRI S. JAIPAL REDDY: I am referring 
to the assurance given by the Prime Minister 
in the house, Madam, it is a very important 
issue. There is need for the Government to 
respond. (Interruptions) 

THE DEPUTY CHAIRMAN: Mr. Jaipal 
Reddy, I heard it; the Government heard it. 
The Prime Minister gave 


